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Report of the Joint committee in matter of OA No. 200/2026 titled as K K 

Yadav & Ors., v/s State of Haryana & Ors. in compliance of Hon'ble 

National Green Tribunal order dated 06.04.2026 

1. Background and the Orders of Hon’ble NGT:  

The matter pertaining to a grievance of the applicant filled by K K Kumar Yadav which has 

been registered as original application by Hon’ble National Green Tribunal. It is alleged in 

the grievances of the applicant that there is a wetland located in khasra no. 41 of village 

Naharpur kasan, tehsil Manesar, District- Gurugram and the said wetland has been dewatered 

and has been filled up by the Respondent No.6 Haryana State Industrial and Infrastructure 

Development Corporation Ltd., and a road has been constructed on the said wetland. The 

applicant has alleged that the impugned action of the respondent no.6 is in violation of the 

wetland(Conservation and Management) Rules, 2010and Haryana Pond & Waste Water 

Management Act,2018. 

It was observed and directed by Hon’ble NGT in its order dated 06-04-2026(Copy Attached 

as Annexure R-1) that :- 

Para 8. In order to ascertain the correct position, we also deem it proper to form a joint 

committee comprising of representative of the Member Secretary, Haryana Pond and Waste 

Water Management Authority, Regional Officer, MoEF &CC, Chandigarh. And the Deputy 

Commissioner, Gurugram. The Deputy Commissioner, Gurugram will act as the nodal 

agency in the joint committee. The committee will visit the site, ascertain the correctness of 

the allegations made by the applicant, find out the exact area of the pond in question as per 

the available record and the encroachment, if any, done on that area and the person/entity 

responsible for such encroachment. The joint committee will submit the report before the 

tribunal within 8 weeks. 

2. Compliance of the Orders of Hon’ble National Green Tribunal: 

2.1. Constitution of Joint Committee- 

In compliance of directions of Hon'ble National Green Tribunal a joint committee comprising 

of the following members was constituted :- 
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i. Dr. K Muthamizh Selvan Addl. Director/Scientist-E, Ministry of Environment, Forest 

and Climate Change (MoEF & CC), Chandhigarh. 

ii. Sh. Sudarshan kaushik, Law officer, Haryana Pond and Waste Water Management 

Authority 

iii. Sh. Darshan Yadav, HCS, Sub-Divisional Magistrate, manesar Gurugram 

2.2. Site visit of the constituted Joint Committee: - 

In compliance of directions of Hon'ble National Green Tribunal, the joint committee visited the 

site on 17-07-2026 to look into the grievances.  

2.3. Finding / Observation made by the Joint committee during site inspection: 

The Joint Committee was directed by Hon’ble NGT to undertake the following activities: 

i. Visit the site;  
ii. Ascertain the correctness of the allegations  

iii. Find out exact area of the pond 
iv. The encroachment if any 

2.3.1. Site Visit: 

i. The site was visit on 17/07/2026 by the Dr. K Muthamizh Selvan Addl. 

Director/Scientist-E, Sh. Sudarshan Kaushik, Law Officer & Sh. Darshan Yadav, HCS, 

Sub-Divisional Magistrate, manesar Gurugram alongwith Sh. Sandeep Kumar, Assistant 

Environment Engineer, Gurugram South.  

 
3. The findings of the Joint Committee based on the examination of the site and documents 

are as follows: 

i. During inspection the revenue records pertaining to the Khasra number. 41(55-10) of 

Naharpur kasan, Manesar, Gurugram was asked to halka patwai and in year 1968-69 to 

1988-1989 the type of land was mentioned as gair mumkin johad in jamabandi. After 

that from 1993-94 to 2018-2019 the land type mentioned in jamabandi was only gair 

mumkin and according to the latest jmabandi of the year 2023-24 the land was 

mentioned as Gair mumkin Johad. Copy of the report prepaid by halka patwari is 

attached as Annexure R-2.  

ii. During inspection the above said land information feed on Differential Global Positioning 

System (DGPS) machine and the Aks Shajra of the said khasra no.41was prepaid according 
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to the revenue record. Thereafter, khasra no.41 was marked and demarcation map was 

prepaid. Further during inspection khasra no.41 was found that the pond was 

completely filled and encroached and metaled road has been establish the same was 

show on the map prepaid by DGPS machine.  Copy of Inspection report, site 

photographs & Demarcation Map are Attached as Annexure R-3, R-4 & R-5. 

iii. Further as per revenue record the total area of khasra no. 41 the land was mentioned as 

Pond/Johad is 55 Kanal 10 Marla (6.93 acres). 

 

 
In view of the above, it is humbly prayed that the present report may 

be taken on record. The Joint Committee shall abide by further directions 

of Hon’ble NGT, in the matter. 

 

 

 
 

Dr. K Muthamizh Selvan,       
Scientist ‘E’,  MOEF&CC, 
Regional Office, Chandigarh
          

Sh. Darshan Yadav, HCS  
Sub Divisional Magistrate,  
Manesar, Gurugram  
(For Deputy Commissioner) 

Sh. Sudarshan Kaushik, law 
Officer, Haryana Pond and 
waste water management  
Authority 

 
Date: 18.07.2026 
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Item No. 5                                                                   Court No. 1 
  

BEFORE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI   

 

                                      
     Original Application No. 200/2026 

 
K K Yadav & Ors.                 Applicant 

 
Versus 

 
State of Haryana & Ors.                     Respondent(s) 

 
 

 Date of hearing: 06.04.2026 
 

 
 
 
 

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON 
   HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER 
 
    
Applicant: Mr. Rahul Choudhary, Adv. for Applicant 
     
    

ORDER 
 

 
 
 

 

1. In this Original Application, plea of the applicant is that there is a 

wetland located in Khasra No. 41 of Village Naharpur Kasan, Tehsil 

Manesar, District Gurugram, Haryana admeasuring 6.93 acres (2.8 

hectare). Learned counsel for the applicant has submitted that this water 

body is identified wetland as per the National Wetland Atlas prepared by 

MoEF&CC and the order of the Hon’ble Supreme Court in the matter of 

M.K. Balakrishnan Vs. Union of India & Ors. [(2017) 7 SCC 805]. 

 

2. The counsel for the applicant has also referred to the Jamabandi of 

2023-2024 filed as Annexure A-1 in support of the plea that the aforesaid 

land is recorded as Johar in the revenue record and has relied upon the 

map prepared by the revenue authority on Page 34 of the paper book. 

 

3. He has also referred to the National Wetland Atlas concerning 

Haryana filed as Annexure A-4 and relied upon the table on Page 43 

thereof. 
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4. The grievance of the applicant is that the above wetland has been 

dewatered and has been filled up by the Respondent No. 6 and a road has 

been constructed on the said wetland. The applicant has alleged that the 

impugned action of the Respondent No. 6 is in violation of the Wetland 

(Conservation and Management) Rules, 2010 and will have severe impact 

on the ground water level of the area, that apart the wetland in question is 

required to be protected. 
 

5. The OA raises substantial issue relating to compliance of 

environmental norms.  
 

6. Issue notice to the respondents. 

 

7. Applicant is directed to serve the respondents and file affidavit of 

service at least one week before the next date of hearing. 

 

8. In order to ascertain the correct position, we also deem it proper to 

form a Joint Committee comprising of the representative of the Member 

Secretary-Haryana Pond and Waste Water Management Authority, RO-

MoEF&CC, Chandigarh and the Deputy Commissioner, Gurugram. The 

Deputy Commissioner, Gurugram will act as the nodal agency in the Joint 

Committee. The Joint Committee will visit the site, ascertain the 

correctness of the allegations made by the applicant, find out the exact 

area of the pond in question as per the available record and the 

encroachment, if any, done on that area and the person/entity responsible 

for such encroachment. The Joint Committee will submit the report before 

the Tribunal within 8 weeks.   
 

9. List on 21.07.2026.  

 

Prakash Shrivastava, CP 
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Dr. Afroz Ahmad, EM 
 
April 06, 2026 
Original Application No. 200/2026 
P  
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